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ITEM NO.1 Court 8 (Vvideo Conferencing) SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SMW (C)No.4/2020
IN RE: CONTAGION OF COVID 19 VIRUS IN CHILDREN PROTECTION HOMES

(with applns. for Appropriate orders/directions, exemption from
filling affidavit, exemption from paying court fee, intervention
and intervention/impleadment)

Date : 01-02-2021 This matter was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE L. NAGESWARA RAO
HON'BLE MR. JUSTICE S. RAVINDRA BHAT

By Courts Motion Mr. Gaurav Agrawal, A.C.
Mr. Tushar Mehta, S.G.

Mrs. Swarupama Chaturvedi, AOR
Mr Ashutosh Mohan, Adv
Ms. Neha Rai,Adv.

Union of India Ms. Aishwarya Bhati, ASG
Mr. G.S.Makker, AOR
Mr. B.V. Balaram Das, AOR
Ms. Swati Ghildiyal, Adv
Mr. Akshay Amritanshu, Adv
Mr. S.S. Rebello, Adv.

Ms. Anitha Shenoy, Sr.Adv.

Ms. Srishti Agnihotri, AOR
Mr. Abhishek Jebaraj, Adv.

Ms. Kriti Awasthi, Adv.

Ms. Sanjana Grace Thomas, Adv.
Ms. Nimisha Menon, Adv.

Ms. Anmol Gupta,Adv.

Ms. Nupur Raut, Adv.

State of Chhatis- Nishanth Patil, AOR
garh
Mr. S. C. Verma, Adv. (Adv. Genl.)
SenapeEtinerfed Mr. Sumeer Sodhi AOR
SR A Mr. Arjun Nanda,Adv.
n s
State of W.B. Mr. Suhaan Mukerji, Adv.

Mr. Vishaal Prasad, Adv.
Mr. Nikhil Parikshith, Adv.
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Mr. Abhishek Manchanda, Adv.
Mr. Sayandeep Pahari, Adv.
PLR Chambers & Co.

State of Mizoram Mr. Siddhesh Kotwal, Adv.
Mr. Divyansh Tiwari, Adv.
Ms. Ana Upadhyay, Adv.
Ms. Manya Hasija, Adv.
Mr. Nirnimesh Dube, AOR

Ms. Astha Sharma, AOR

State of Haryana Ms. Bansuri Swaraj, Adv.
Dr. Monika Gusain, AOR

Mr. Shekhar Raj Sharma, Adv.
Mr. Sanjay Kumar Visen, AOR

U.T. of J&K Ms. Shashi Juneja, Adv.
Ms. Pinky Behera, Adv.

State of Karnataka Mr. V. N. Raghupathy, AOR

State of Assam Mr. Nalin Kohli, AAG
Ms. Diksha Rai, Adv.
Ms. Palak Mahajan, Adv.

State of Assam Mr. Raghvendra Kumar , Adv.
Mr. Narendra Kumar, AOR

State of A.P. Mr. Mahfooz A. Nazki, Adv.
Mr. Polanki Gowtham, Adv.
Mr. Shaik Mohamad Haneef, Adv.
Mr. T.Vijaya Bhaskar Reddy, Adv.
Mr. Amitabh Sinha, Adv.
Mr. Shrey Sharma, Adv.

U.T. of Andaman

& Nicobar Mr. K.V. Jagdishvaran, Adv.
Ms. G. Indira, Adv.

State of Bihar Mr. Manish Kumar, AOR.
State of H.P. Mr. Himanshu Tyagi, AOR
State of Arunachal

Pradesh Mr. Abhimanyu Tewari, AOR

Ms. Eliza Bar, Adv.
Mr. Pai Amit, Adv.

State of Manipur Mr. Pukhrambam Ramesh Kumar, AOR
Ms. Anupama Ngangom, Adv.
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Karun Sharma, Adv.

Mahesh Thakur, AOR
Sharan Thakur, Adv.
Siddhartha Thakur, Adv.

Sibo Sankar Mishra, AOR

V.G. Pragasam, AOR
Parthasarathi, Adv.

Arun R. Pedneker, Adv.
Mukti Chowdhary, AOR

Ravindra A. Lokhande, Adv.
Vidyottma Jha, Adv.
Ambika Atrey, Adv.
Abhishek Atrey, Adv

Priyanka Prakash, Adv.
Beena Prakash, Adv.
G. Prakash, AOR

Anindita Pujari, AOR
Om Narayan, Adv.
Harpreet Kaur, Adv.

Shuvodeep Roy, Adv.
Rahul Raj Mishra, Adv.

Deepanwita Priyanka, AOR.
Amit Kumar, AG

Avijit Mani Tripathi, AOR.
Tarini K. Nayak, Adv.

P.S. Negi, Adv.

Jaspreet Gogia, AOR
Karanvir Gogia, Adv.
Shivangi Singhal, Adv.

Manish Singhvi, Sr. Adv.
Sandeep Jha, Adv.

Garima Prashad, Adv.

S. Udaya Kumar Sagar, AOR
Sweena Nair, Adv.

Swati Bhardwaj, Adv.
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Balaji Srinivasan, AAG
M. Yogesh Kanna, AOR
Raja Rajeswaran.S, Adv.
Aditya Chada, Adv.

K. Enatoli Sema, AOR
Amit Kr. Singh, Adv.

Alnun Sanga, Adv.

Chirag M. Shroff, AOR
Abhilasha Bharti, Adv
Sushant Dogra, Adv

Rahul Chitnis, Adv.
Sachin Patil, AOR
Aditya A Pande, Adv.
Geo Joseph, Adv.

Ankit Goel, AOR
Abhinav Kaushik, Adv
R.K. Gupta, Adv

Pragya Baghel, Adv
Pallavi Langar, AOR

Rachana Srivastava, AOR
Ashutosh Sharma, Adv.

Raghvendra Kumar, Adv.
Anand Kumar Dubey, Adv.
Narendra Kumar, AOR

Pulkit Agarwal, Adv.
Maitreyee Jagat Joshi, Adv.
Pashupati Nath Razdan, Adv.
Palav Agarwal, Adv.
Ashutosh Kumar, Adv.

Varun Kumar, Adv.

Eliza Bar,Adv.
Reginald Valsalan, Adv.

Kapil Joshi, Adv.
Manju Sharma Jaitley, Adv.

Sneha Kalita, AOR
Garima Prashad, AOR

Knc, AOR
Astha Sharma, AOR
Narendra Kumar, AOR



UPON hearing the counsel, the Court made the following

ORDER

Oon 15.12.2020, we directed the State
Governments/UTs to consult the District Child Protection
Units and provide the necessary infrastructure,
stationery, books and other facilities required for on-
line classes to the children in Child Care Institutions.

18 States have responded and furnished
information to the learned Amicus Curiae about the
number of children in the Child Care Institutions and
the children who have Dbeen restored to their
parents/guardians and the steps taken for providing
education to them. The States/UTs which have not filed
their affidavits are granted two weeks’ time to comply
with the order dated 15.12.2020.

We wish to find out whether all the CWCs and
JJBs are fully functional. All the States/Union
Territories shall furnish information relating to the
vacancy position in CWCs and JJBs to the learned Amicus
Curiae within a period of two weeks from today.

In view of the improving situation relating to
COVID-19, some states have opened schools. Children who
have been restored to parents/guardians might be willing
to move back to the Child Care Institutions. Suitable

steps shall be taken by the State Governments/UTs to
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enable the children to move back to the Child Care
Institutions, if they so desire.

The learned Amicus Curiae referred to the
affidavit filed by the State of Tamil Nadu from which,
it is clear that there are 9852 families out of 33,892
families to which children have been restored which are
unstable financially. It is important to find out the
financial stability of parents/guardians of children who
have been restored from the Child Care Institutions due
to the pandemic. The State Governments/UTs are directed
to furnish information to the learned Amicus Curiae
about the financial stability of the families of
children who were sent from the Child Care Institutions
to their parental homes/guardians, within a period of
two weeks from today.

List after 3 weeks.

(B.Parvathi) (Anand Prakash)
Court Master Court Master
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